IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
rE ok

0.A.1391/96.

V.Ramana

S.Vara Prasad
Narasimha Blurthy
Ajantha Meses
v.S.S5.V.Narasimham

VY WA =

.G
S
M
.T
ono
vs

1, The General Manager, Telecem
District, Visakhapatnam,

2. The Chlef General Manager,
Telecem, AP Circle,Hyderabad.

3, The Chairman, Telecem Cemmissien,
New Delhi,

Ceunsel fer the applicants

CORAM:

THE HON*BLE SHRI R. RANGARAJAN

Dt.

of Decisien: 1-1-98.

.. Applicants,

"«+ Respendpnts,

: Mr.K.Venkateswara Rae

MEMBER (ADMN, )

Ceunsel fer the respendents : Mr,.V.Rajeswara Rae, AdFl.CGSC.




CRCER

ORAL ORDER (PER HON’BLE SHRI RJRANGARAJAN i MEMBER (ADMN

Heard Mr,K.Venkateswara Rae, learned ceunsel f

applicants and Mr.V.Rajeswara Rae, learned ceunsel fer ¢

respendents,

2. There are 5 applicants ir this CA, All eof th¢
werking as TTAs. Originally they were appeinted as Tecl
prier te 1-1-86 and their traindwg peried wags alse cver

1-1-86, They appeared for the Departmental Cempetitive

.)

eor the

he

b are now
hnicians
prier te

Examinatien

for the pest ef Technician and they had passed the written ams

examinatien as well as intérview. One year training wa

faor succesful‘gandidates befere appeinting them in the

centemplated

pest ef

Technician. They hagé/completed ene year peried ef tralining aleng

with ethers,

During the peried of training fer the pest ef Technicia

they were paiwﬁéme stipefﬁﬂ After cempletien ef ene ypar training,

the applicants were appeinted a#Technicians. It is stated that the

-applicants were selected for the pest ef Technician en [regular b#sis

and after selection fer megular appeintment they unde

fer a peried of ene year,

nt training

It is stated that the peried ef training

of the applicents wes net ceunted fer service in the peist ef

Téchnician. The applicant Ne.l has submitted a representatien prayir

for the benefit as prayed fer in this OA by his repres

ntatien dated

17-4-25 {ﬁhnexﬁre-s). The representation of the applidint Ne.2 is

¢t Page-12, The third applicant's représentaﬁion 1s at

The representatien ef the 4th applicant is at Page-14,

sentatienef the 5th applicant is at Page~15. All of ¢
their cases te R-2, It is stated that these represent

net disposed ef.

-

Page-13,

The repre-

em represented

tiens are



-3, | This OA is filed te treat the training peried

‘-3- l

N

as

service for purpese of netienal inceement, and fer monetary

benefit sfrem 1-10-90 in terms of O.M.16-15/89.Est. Pay-f aated

22-10~1990.
4, The learned ceunsel fer ththplicants rely en
judgement ef tﬁis Tribunal in OA.No.1346/94 and OA,94/9
on 7-11-94 and 7-2-96 respectively for the relief pax p
in this OA,

5. I have gene threugh beth the judgements, The

Bench ef the CAT by the judgement dated 26-3-93 in OA.1

the
5 decided

raved fer

Bangalore

56/92 held

that the Technicians and ether categeries whe were recrpited prier

te 1-1-86 and whe had undergene training prier te 1-1-8
alse be given the benpefit of tﬁeating the peried eof tra
service fer fixing the increments notiepally and fer qi
menetary benefit frem 1-10-90 in terms of O.M, dated 22
Hence thaé judgement was fellewed by this Bench in OA.N

delivered on £3-10-96.

b sheuld
ining as
ving the
~10-90,
.1423/93

As per the judgementgs ef this Tiribunal

in the abeve referred OA the respendents are directed tlp treat the

peried ef training ef the applicants therein as service

for fixatien

of increments netienally and they shouid be given the menetary

benefit frem 1-10-90,

6,

The learned ceunsel fer the respendents submiF that this

OA is cevered by the judgements ef the Tribunal referred te abeve,

But the judgements ef this Tribunal in OA,1346/94 and 94/96 had

been stayed By the Apex Ceurt in C.A,Ne.23849/96 and that SLP

is still pending.

7. In v;ew of the abeve, the fellewing directien

is given:-

(a) If the S.L.P., referred te abeve is allode then

this OA stands dismissed,




the~ganisTir-stege=tteedf, No costs,

- | -4~
(b) If the SLP is dismissed, then this OA staLds
allewed and the applicants are entitled f*r
the similar reliefs as given in CA.Ne.1346/94
and OA,94/96, _
(c) If any ether erders are géven by the Apex|Ceurt
in the above referred SLP, they are equallly
‘applicable to the applicants in this OAs

With the abeve directien, the OA.is dispesed Ff,ag

a

o—]

(R. RANGARAJAN)

MEMBER ( ADMN. ) »/////" h
o~

Dated : The Ofnd Jan, 1998 Q@:E
‘Tpictated In the OpenCeurt) ) 4




\Wash

1 Thé Genaral Manager, Telscom District, Visakhapatnam,
& ‘ _ A

2%
3.
4,
5,
6.
Te

Copy te:

The
Tﬁa

One

One
Ona

One

YLKR

€hief Gensrel Mam ger, Telecom, A.P,Cir¢le, Hyderabad,

Chairman, Telecom Commission, Neu Dalﬁi.

copy te Mr.K,Venkatesvara aao.'Aduacata,caf,ﬂydsfapqd.
cepy to Mr.V,Rajeswara Rao,Addl.CGSC,CAT,Hyderabad,
cepy to D;R(A);CAT,Hyderabad,

duplicate cepy.
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